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105 (Buse Avenus Court, New Delhl
‘-'IOl 3~ 4025 OUT-AT-ONCE
/DHCIGAZ JIB/G-8/SpkIM/2025 Dated: 16025
From:
The Registrar General,
High Court-of Delhi,
New Delhi : I
To,
1. The Principal District & Sessions Judi@, Tis Hazari Couris, Delhi.
2, The Principdl District & Sessions Judgg! (E,ast), Karkatdodma Courts, Delhi.
3. The Principal District & Sessions Judge: (Sdulh) SiketGourts, New Delhi.
4, The Principal District & Sessions Judge (West); Tis Hazart Courts, Delhi.
5. The Principal District & Sessions Judge (New Délhi), Datigla House-Courts, New Delhi.
6. The Principal District & Sessions Judge (Soutli~West), Dwarka Courts, New Delhi.
7. The Principal District & Sessions Judge (MNortli-East), Karkardooma Courts Complex,

Delhi.
8. The Principal District & Sessions fudge, (Nortli-West);. Rohini Courts, New Delhi
9, The Principal District & Sessions Judge (South-East), Saket Courts, New Delhi.
lG The Principal District & Sessions Judge (Shihilara; Karkdrdooma Courts, Delhi, i

Lk "The Principnl District & Sessions Judge-cum-Special Judge (PC Act) (CBI), Rouse
Avenue, Courts Complex, New Delhi.

2. The Principal District & Scssions Judge (Norlh), Rohini-Courts, Delhi.

13. The Principal Judge (HQ), Family Courts;: (Sduth-Wust). Divarka, New Delhi.
Sub.:~ Advertisement for inviting. . online..a
Mayistiates.

) licatidns. .-for.‘r.»tlig. ost_of Special Judicial

Sir/Madam,

I am directed to forwnrd-herewith a copy: ofsthe. advcmsemcnt dated: 16:07.2025, on the
above noted subject and to request you tof kmdlyqrmn},é,to display 1t -on the website of Defhi District —
Courts and Notice Boards of the District Courts Comp'(cxes

Yours sincerely,

j (AmitiNgtagdin-Bharthuar)
i Deputy Registrar (Gaz.lIB) i
Engl.: As above ndicrod  Bagnoto Jor Repistrar General } '

fosssl/élacc

rfrtae 2

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE-CUM-SPECIAL JUDGE
(PG ACT(CBI.ROUSE AVENUE COURT COMPLEX, NEW DELHI,

No.F.5(5)/Spl. MWRACC/2025/ éq;@q C}og P Dated [’z{\'}\(\ﬂ\

Copy forwarded along with its enclosures for information and necessary action to:-

" The Website Committee, Tis Hazari Court. Dalhi for uploading on the website.
2. The Branch In-charge, R & | Branch with the direction to display the same at conspicuous

place/ Notice Boards, Rouse Avenue Court Complex. New Dalh,

(Dig Vinay Sirigh)
Officer In-charge (Judl.)
For Principal District & Sessions Judge
cum- Special Judge(PC Act)(CBI)
Rouse Avenue Court Complex
New Delhi
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Yeyehrsuas 'GreupﬁiA’ ‘postﬂon’« the

Exglananon'
For the putpose of these rules a: “law. graduate”. is a person who is eligible to
- beenrgtledias:antadvocate.”

2445 yMeacaneiests/Applications are beingrinyited. Sfor filling up:19-vacancies (18 existing and
0 ‘anticffa‘ated)x st

E'ngzand Allowances;- A Special Juchclql / ag;stra’;e_;_shallebe entitled to the following

honoranum and out of pocket expenses or as may be fixed byithe High Court of Delhi from
time to time:

Out-_of-.p_ockct expenses  X60;000/- (per morith),
Transport allowance 210,000/~ (per morith),
Dress allowance  %12;000/ (per anntim),

-



4 ication. Procedure:- (i) Interested persons are advised to visit the portal »
hitps://dhemisc.nic.in/recmy/sim25/, in order to submit online application from 10:00 AM of
21.07.2025. The detailed instructions for filling up the application form online are available on
the portal under the heading “Instructions”. All requisite and relevant decuments need to be

uploaded online while filling up the application form. The last date for submitting the online
application is 04.08.2025 at:05:30 PM.

(i) Print out of the application after final submission, on online portsal, duly
completed and signed along-with copies: of uploaded documents, be forwarded th.roug.h
proper gh‘annel (accompanied by a- certificate .by “the - forwarding - aufl_iOﬁtY i
Anneygur -I) to the Registrar General, High Court of Delhi, Shershah Road; New-Delhi-
110503 latest by 05:30.P.M.. of 03.09.2025.

(iii) All-applications-should be forwarded: through.proper chiannel-within:30 days
from the closing date of the online applications. The forwarding authority should also
certify (in the prescribed -format given in Annexure-I of the -online -appliqg;ion) tha’.c the
particulars furnished by the candidate are correct and .hefshe. possesses..educational
qualifications and experience mentioned in.the application form; he/she has held Group-‘.A,
post for a continuous period of 5 years; there is no vigilance/disciplinary case either pending
or being contemplated against him/her; and that no major/mindrpenalties have been imposed

on him/her during entire period of service. The forwarding' authority should ‘also enclose the
up-to-date attested copies of ACR/APA

R of the:applicant for the-last five years.

5. Applications received after due date or which are incomplete, without requisite
documents and:not received ‘through prop

er-chiannel shall“be rejectéd” summatily and no
enquiry will be entertained in this regard. Only -eligible and shortlisted candidates will be
called for interview on a date to be intimated

later.
6. No TA/DA wili be admissible to the candidates o be ¢alled for interview/interaction,
The ;candidates:?are.-‘required to make their-own arrarigements,

7. The candidates applying for the post of Spetial Judicial Magistrate should ensure that
they fulfill all ‘the- eligibility conditions. Their candidature shall be purely provisional and
subject to satisfying the preseribed eligibility conditions. The question of eligibility would be
thoroughly examined. even-at.subsequent stages‘arid, if-on verification at any time before or
after the interview, it is found that a candidate does fiot fulfill any of the eligibility conditions,
his/her candidature shall stand cancelled without any notice.
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Certificatetobo furnished:by.the K lover/Heiof Oy Rorarai

« Certified that the. patticilars - fumlshed by

M Ms, .. Bte-correct-and he/she
possesses’ edueatlonal qhahﬂcatlons:aﬁd exﬁeneﬁcearienﬁqnq Jn thf: appligation form.

Qertified that Mr/Ms, i has held

“Group-A? postfora: contmhohd pehod oFfive year‘s

It is also certified that there is no vigilance/discifilinary.;case. either pending or being
contemplated against Kim/lier,

His/her integrity is certified.
5. No: majer or iminor; penalty: has béen. imposed.on: hlm/her durmg the entlre pcrlod of

semce
OR
A list;of major/mingr perialties, fimposedt oitiit/Meidurinpitherentire. period;of servics is
encloscd
6. =The ug-to- date att ested 'coples fof rACR/AP AR.,.forftheq]ast,}'ﬁvelcyeaI‘S"In? respect. of the
ofﬁcer are'enc'losed '
NamandDesignition
Tel. No._
' Office Seal
Place: :
Date:
- List of.enclosures:
L
2.




